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SHRI BHUPESH GUPTA: Madam
Deputy Chairman, in my school days,
when T was asked to summarise a
thing, I could not do it very well.
Therefore, I suffered from that draw-
back and you will sympathise with me,

Motion of Thanks

PROF. M. B. LAL: In the school you
would have been pulled up by the
teacher.

SHRI BHUPESH GUPTA: Still,
Madam Deputy Chairman, I can tell
you that I stood among the best in the
class—I just say this. Now the other
statements I would not read out. I
obey you. Why should I not obey? I
just say that various statements have
been made as an authoritative pro-
nouncement by the U.S, Embassy in
New Delhi, in which they have not only
explained their position. Also they
have said that they have asked India
to do this and that. I only wanted to
know whether that part of the state-
ment was correct. This is all that I
wanted to know as far as the U.S.
press release was concerned. Shrimati
Indira Gandhi may take it that I have
been reading every day these press re-
leases, and they are full of these
things, their propaganda against your
country, which you share and I share
and she ghares. Propaganda is being
carried on against us to create an im-
pression, as if Mr. Humphrey’s visit
has succeeded in putting certain things
across to the Government of India
according to the taste of Americans.
Now, I would not like that propaganda
to succeed if you can help me. These
are my positions and you know how
Mr. Humphrey has denounced the
country.

THE DEPUTY CHAIRMAN: 1 have
not really understood what is the
clarification you sought after all this
long statement.

SHRI BHUPESH GUPTA:
brief I could not at the
make you understand.,

Being
same time

THE DEPUTY CHAIRMAN. I think

you don’t have any peints at all.
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SHRI BHUPESH GUPTA: Madam
Deputy Chairman, plenty of points
according to me, but the trouble is .. .

THE DEPUTY CHAIRMAN: You
don’t have any. So we go on to the
next item on the Order Paper.

SHRI BHUPESH GUPTA: I will tel’
the Prime Minister and the Govern-
ment only this that, in future, the)
should tell the foreign dignitaries no!
to anticipate what the Government o
India has to say on a discussion hel¢
in this country and not to go out t¢
the press and say things. In New
Zealand, Mr. Humphrey has been say-
ing very many other things also to thc
detriment of our country.

THE DEPUTY CHAIRMAN: This is
only a suggestion made to the Prime¢
Minister.

SHRI BHUPESH GUPTA: You cal
abuse Russia freely, here; it was done
but American, you cannot say a wor(
against.

THE DEPUTY CHAIRMAN: We g¢
to the next business, Motion of Thank
on the President’s Address. Mr, Satya-
narayana.

MOTION OF THANKS ON THE
PRESIDENT’S ADDRESS

Y g @R (Fra-fAIfad)
Iugvmfa wgeaT, § 3§ 959 & qr
T T TET FAT§ i

“ rezafa A 14 w9, 1966 F
gug 1 T gumst %1 afrafra dow
¥ guam & g far &, S99
oy e awt F @, s gWTE
Tum wa ¥ Sufer g eela &
gfa ot griew Fawar sfee FQ@
N
t[That the Members of the Rajy:

Sabha assembled in this Session arc
deeply grateful to the President fo:

T [‘] English translation.
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[t g¥o Feamzaw]

the Address which he has been
pleased to deliver to both the Houses
of Parliament assembled together on
the 14th February, 1966.”)

SrasTRy wEEaT, Oy AR fod a9
ayrT #Y 9 g 5 e v
Tegafa & wfwamm & xfq, st s
14 /G #1 HGE AT AT A9EAL
¥ §gvA@ TEq fFan, §F a9 F1 TR
¥ o A T<E § gifad eeFaTE 3w
FIHIELAA AA @I 1 TH qFTA-
g weufy S A o el quv A
¥ 3y =Y g feafa Y qar a3 a9
F1 g@w &1 afg-fafaat w1 |@fege
& TG I T & A ST AT AL AR
TR GRSt 9€ a9 qare Iufeaq
& Sma axw gAY gfse wrEse At sEs
it g o7% @3 & TN & A
A E AW F

@ faafay ¥ & fg=< & e 7
freag zofed fear 5 wwofa &
AT FT AT FAAR AR TR
Sg T ar ag s e wee,
TOHT X, T AXE WX FTEI A9
§ yega T oy 1 sEE Y g ow
Syl Faga f 9% W g
SR ST WINT FT agd &Y H=St WK
WS g€ AT FT QT AT FT TCH AT
e wgse fear o f oAty &t &
W Hgadga @ 5 foger @
W F VT FAEr AT
gufedy aF WA W fewa g fw
UF Hfgral- ATy g gy o gEY
e WIaT § ey # wow A agr
9 SET F GFAT § | F@w fow
X VT ¥ qHART AT HIATRA
ot |
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g Wl gE A @ fr arsgafa &
™ aa & fFFAgw Far g
g fF T AT T 4T gER AW
F 959 fifc & qardl F1 faaa gan
qIATA FATR 9 A s qAET
a S & fau & SgiW faw fear
R I oA gAR AW ¥ g
FEATASE 39T et Ay & fFe w1 %
feam | oy v ga g FY @ &
A @ T AT & | AT A1 ant &
T a1 F, g@E qATATC H, (5% FA
FT AIFET HAT HIT IT AH G IR
S FG W FIT G X WEAT G 1 A7
AT off gaTR feAmr § aga & arr |
for wreet S 9, fo & fem & faafasr
H gH @M Tgr WAy g &7 # e
qre o, fRaaT wee w1 AT | ares
d I fegeam AT gwaAnfe 5
geFfy 8, SOF uFAE wAtAfg & €
¥, qmmee ¥ 9T sgage fFEr IR
I FT4 FATT &, A9 (70 &, S|
wifd T LA F ATES AR F ARN
1 fFe a<g ¥ wudr avw @i AW
o & AR FY qOAT e @,
o faifemt F1 oot a3 @i, 59
& AR grar 2 5 osw qw oA
qgd WG, FAT G A ST F Ay
gs @Y\ W ¥ agg @ wW fRar s
aFar g o9 fr fade & aga @ #fs-
qregl Avely AU or gEda’ g, 999 ¥
T WY TE AT qAFA §, TW AT AT
g yarioE  fFam 1 gEfaR F gArR
faar ome g1 QAR SAE ST ar
fFaggsaAcdom i g &
a1g fRT 791 T & H | AT g &
agr gt g, v O wiraam Aar
FT AT GIAT A gH AT F & 5
ST wfFqETlear S A A ¥
Ffer AN G | WIAA YT 9/
T T AW AT I G A § A
9T I AATHI K F gATR ATERT ofr oy
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TF ¥ g WO FId & UET 6T
e, AR AW uEr feafy waw
g7 ERit, fF gw  wow qw wr w
3y Aanh ¥ @l dE U — T
UAT g @1 A W 3@, o
gaTa fagam § )

SyaaTIfa wetedT, g% At o9
ey &1 HfaT g g~—are-
A F wE § § 5y w5ar g —fF
TR WY FIE A FTE FE FATE qTHRA
TET A7 S @ QY weeafd s g |
gHe FA & oy A9G g I E | TR
qrer Y o faedt At ar fora
FoTg § gAIR AT AW &7 gra &7 faar
g AR dge fow-fwa g1 ™ AR
AT LA & AMAET F g9 |
F91 FW U A @AW F fg=v
HRWEA & d9g #, o gl W §
FAT WL (T awg & 3 O g
TT AT &I AT 9T, SHH I AN
¥ SARTINi F7 A7) 99 ¥ gy A
FIAET SIAT A IH IAT FY 4 g
AW X AT 9T, W Fv A
g9 FX g%, g q AN F IfagEm
TN | AfFA T AW A
aam qEr g, 5 sew fawfaor ®
g FgoWstada agm T x|

TH T TF qgd A e aqer §6e
g 3w Gt war &, fv faadr qvw
Tegafa 7 g e A fRar )
I TP WA HRE | g AW
G AT W ogwa ww dar Ty
frar o w1 &, eAfed gw a2 dFe §
9% gU &, YR AV 7T 39 A1 FT § @ 1T
2, o Tt B, q-aw, TR
are § g 3w § 3w & oy anfg anfy
FAT WATE AT | TF A¥ g7 afadt ¥ T
QoA A wEy A g ) fafew &
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saT § o F AEI U 9w 9,
TS 0% 9T & AR A oA F oy
arfgarty #=ma &1 &few fow @
oF IR G fAeEr o q FER E
FTF ATHIA FHT q¢H IGT & 7Y 239
F—gEe W F Ag—-A g A
q<H @A A fF qIETT F GO TLEqT
HIC ¥ &@ar 7w &7 | afa gE wre
e g A FAgAr €, d9
T AT A AE @I g, 7 qH A
qTH @A g, WK @ ¢ T g
T qUF ¥@ & T Y A &1 Ao
X oW I & § W ATEl @ 7 oA
R, A, IJ@aE A AR
3 1 ag a1 gar fay , g desfa %
qrg & 919 gUT I & OO &,
A A foafa & sk oww &,
wiasx &, faams &1 Fgr sem | ag
g foll oA A &

BT AR % i g 3R IR T
qrar, S | A1y u1 a7 aEs
=T AET AT, 30 T A3 w40
aRqfawar a7 ¥ 6 g waw dw A
A & AT qg qg & ATF GHaAr
o gAY ST #7 4TET 95T SATET 9%TS
S, EAR FT@M TgT Fe I, A
I AR F FRE@W JeT<g 8, fF
e & W, gl g W, foet
qraaT S U9 gH et FT §F Iql
qrqar A1 Gray THET FX, gA AN
# femr @ % g9 75T € qrga™
&, T feafs aga wewy
FATA W 5gd woaT 2 | a3 Zrd ;A
HT S 9T §, A T T U AT @
g ew @ <3 & BFogmrd om A
iR # A ¥, o Fo A
o §, oy A oA, e oaw
AT F AT @EAT F 1 T qE A
= B 7T g W F fay S 78
2 1 7y FT & e g o A i wfew
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[=% TR0 waArTrAW]

¥ mfas g FOT FIT F, BAW H,
Ffew FY | T ATES @ AT AS AR
2 S fF q5g A1 9g gAR AW A
HART AT AT FOF AT, IAA T TAY GAT
g, TR ¥ Y SR & W A
ST AN FAIS A WA I, AT AT
Za Fan qoom &, F T A, alEa
&, f5 famd oy warenfa & aagw
aT] IR Y gEA wrtwe #1 afw
7g e w7 g g B AT
FTACE AT ICZA(A F1 AAS KT €A1
TFeE FE TS7 AR I@ Figal I87
fF mEredif v g9 3w T 9gA HAHY
g T ® i Aty SHAT 7 HAT
T I § | a1 Ia§ W2 § fF gArd
AT, AT THIL, 3T 919 § T
T g€ -0 a ¥ faww @ e
g7 &Y Ag FET AT—fFT qoHhet
&Y g% | f |ET gwa qmer ¥ 9,
foe war %1 oFAE 98w 47 g % g
ST F[ AT SATET I AQC A
gy JqIET F1 IW Aw@ § Y fF
fomdr  gar FRIfE 1 sEIwE ARl H
A E1 | a9 i gH qET FT T | FHHT
% oAl 7 FATU AT HIFT
fear #iT qu AqET W A F
AqAT ¥ qf IR w | AfET g
@ fo a0 FLAT AR 2, ST AW
as qufey g & w3 At 4w
F9E T Bse ®7 ¥ A g Wi
ag AIST gETL ATHA HTQET | AL T
¥ FE A @ 3 R F 9
qY, I THAH FIA F ATET AT
FAT wfgd, I JATT Iq & &
e g 3 1) £ a3 a7 a=w awre
FHA-ATAT FT @7 § I9 a<g I8
FUA AT FLAT I |

Tegafs F wfawmam ¥ 3w AR
fagw wy Nifg ok TR T 3T
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TeuT RN sqAZR AT q39 I F
T & ITFT 6 TIT Heor Joo @ ¢ |
ZH AT He Wy 79 9% ¢ B gAa
O G AT F FIRT AT ATAT
fasras 3w & SwFa1 & g ©F qAT
ASAMT giAar & @rAqd @er #3 faar
faad gfar gw & & gg, afew
ARAE FT G 2 5 g ad) west
fastr g2, #ix fastr g% wodt asAifa
¥, fasa g AqAr FA TWAT F AV
GAT gfAar ARAT 2 | AT 39 AT K IT
Teafy § 9% fFar ar g s sy
gar gs | afFT ag gAY ° a3 g
zafay fF go g § o oA &
fag s Fifaw 7, W gurd e
a1 &7 g g9 0 fawdr @9 F Ay
TF AW T HIFHT 330 | I9 WF q
A O BAIT IoAT | AfHT qF FIT
AT A5 39 faafas & gand qraw
ot fyasy aes weeafy ¥ W gwra
AT WTFoT FFAT | W 39 919 § I
gt sarer @w § 5 3@ 3w ¥ o f gy
e J7 fawe JAar F {21 F A
TEHFT TIFREATH F A G99 ¥ TIE
FL @ AT 39 37 FHAT W UF 4T,
T AW TF AT 9T FA7 AT F
QT 7T THAT 5 AW ¥ ga gf fF fow
THAT T JATT FWT FT TET AT AHKAT |
I qET g9 HAT-JTT ATTATST & I8
e T, HT-HET O F AT AT &
qg WA MY, FAT-HAT 95 & & I
W W, fRTHRED 9 Tq A ag 6
& T F F gy 8§, F " g—
TIT q1a fRGAT AT IZ HAT AW AV TEAT F
fah, gw & faq & faar . AW & fa=
GIAFL FUST 7T (47 HIL ALY,
ST Fw W 9T qry o, 2 fawm  oww 7
B W i@ Hiforw wr wrfgy 65
TFE UET AAT &F IAT AZT-EHIT HT
AT T 98 WX FAAT FY HAT F AL
IgT AfFd 1 ogATT W@ )
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IAF 1Y IW F AF HIT qTF AT
IR FE & fay a7 Uty GRar
ST AT 7, IS AT gH FAT FAATEY
FET AT 77 W 999 uF J
AT 7 g | I qATH FI gA A
F e gri wezafy 9 e, fAaw
arg fagar ot &, wlEg o7 & =T weqAar
WY 2, ITY gA w14 I5T qFA & |
W I TH FIA FIA § AT FAT
TfzT |
3 P.M.

S ZH WA WA FFE F AH
AT 37 § A1 A1 T "I IE TAR
I THT TI T HHT AT AT | I75g
qra & 1% FAT 9 FT SAGT F1 G€AT
7z WE, O WEAR! 48 T, g
qTFd 9% TS, AR T F oy G
gt & 98 Fw wE AT g wfw A
faars w1 St &7 g IEET 9@ i
g% I3 | ATHS al gAIL 919 F{ET AT
Ti7 & 5 gw aw #7W, gaq @@,
o Faw, AT FEH, FIH T FHIA
T AT ATr oz T & | afwa w4
FOT § AW AT FT RS T
AT § AT I goET A AW FHT A
3 F A W AIATUTSAT T a7 qU |
TEHT FTL0 & FAATE AR AZ ag & %
gaa St fa=rd g JarT Ay AR
99 g H fag avg ¥ e &
A o, qg 7@ A 1 ggy qrw
™y oAr R ogAR 3w A S aer a9y
afaar ag @ 8, 37+ g1v fagar wAr
AF ¥ Gg TGV § SHFT s F AT
fg=rs 7ga w61 gri | 99 a9 g
aur or fF T@ ww & A o qry
AMA S A fwEd AEr R
S #Y fears & s s e fras
ZIXT 39 W N Howl gavarsy g gl |
qg FH gAF IAET AT § & v
T 3T ag T4 FeEt = A R
TR 9 72T T O & F7 f5h T AT
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Frgan § formar daw Ay ama g1 7 ag
9 AFMGIART T AT FFAT A4
g1 fra wwg arreEAeT § aty g
F AT @A TE A Tg A A7 fF
HEA T A FA—A7 fF weg
TR & A% fqfaees 33 ¥ % 73 iy
YA A F AT I TRAT AT
ANTHAGTIC FT AT &A1 8 ATAT ¥ HT7
=T AT R R, wAlFT ag w1 Al aF
A AATZ 1 10,12 AT F 3T A
w19 g1 g7 § AfFT wf 9% g qu
AZY ET AOAT & 4 qTAT AT TFAT JTATHT
2 fFT &% gu Ol T 27 0F FETH
FY AT, gT uF THE F7 fqar F fqo
L, A AN AFAE ? say AR H ag
3T 1am & fom sa& Symy ;s @Y o
R T 9T A 99, B AR A7 S
ag F1 Q0 2 6 98 | gaft 5w aq
FT araa fwar @ g fF ags wa
TFS FA F e faard #1 o fag
ST, afea ag ot qu fRar ST g
ar 7gr, 37 ¥ favarg agy ar
FAGF 3% qgor W1 ag Fgr a9 o fF
g AAAT T TG A | qg v
@A # @ g & &9 qg w0 R
STAT & AT g 7 IaET CHFATE T
g € fF &Y i a7 8/ & qraT ey
g 3% F1 AFT T | AfFT TAAT F
TF q, J9IT F GFAWT §, SAAT HI
AT q, S FW F WA A
qHRAT & a AR T4AT @9 F G o
TE & aEAT §

IuFTIfa AEEAT, I9 99 gAY
R H oW ¥ & FATH AT AL GFE
oI AT & SR SfaErw FTO0 F
AR F U TIT FgT AT qFAT g R TR
29 A Y FT AT TR I AV ATG A
ag WHE WY gHAT § | TR AT gHA
T TRATYAF TO  F1 AfHT qAQ
FAT F wrfady ara & q&r g7 AT 17,
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[+t T#o Fearaw]
Y gH T " A | e ag ¥ g
qEH AT, AL Fqrer F wr e
JET FTH AL gAT AT gA AIST AT TF
T | A W7 g g v e afE
¥ AT &9 g1 AR qr, I97 FH
AL &L TET | | SAHT T A & qFal
g 7 g wEA fafieeT 8@ aF Y g,
STHT qNE g gFAT §, AZTERIT &Y
qFAT & WK T E) gFaAT g 7 T & fene
g a@ & fe9 g 997 g IR %
q@ w0 AR ATT HqqA gfeemra
¥ @ g g | afew 7 fag gfeemmor
¥ I@AT AEAT g SEER! H MR A
T T A™AT |
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777 gfeewror a8 & % 3@ A 3@
W FT AT AR QT F d9 H TF
qga ST @rE a7 L g | AT T g
1T FIA FT 91T q9 & T g6 g AT
gAR {aQ F1% A FT THA AT ST
& | AT F AR FAGT F I ST A
I AqE TR FRAT, ST FeL
T gL HLAT, ITHT GGAN T F AT,
TH 2 1 qF, SAEA F1 I7 q% TG,
TH AT FT FTH FAT, T8 AT fAg
g GIAET Y Gt AT W g | TF ST
g1 99 @ &1 §9 ¥ fF g %
WY FTH ST F G F W< TG &
FHAT §, ATHT AT Ig THWT T @ |
W& I gH IH AW FTOTARAT TEY
T, T EAT AGT AT, 9 qF
g AT 92 § UEAAT M AGT FX
Ty § |

AT W I T SATRMAX qgrar
Faomgmg | e wga ¥ auy g
S% AU 78 919 guEs Wi N @Y
g fF 37 15~20 g &, a1y 39 18
el § A ¥ gHA @Ig aTeq R,
a9 § wgarted & gen feaAl 9@
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T & g wed ¥ fAu fRaer e
g9 fFar o) WM qur JuE & W
fore axg oW g T T T e &
fag ga7 feadr afas & afgs q@ar ®
uET G A | W I A9 A fE
AATAT FEAT ar gW 9 fF mEl
el & fau gy g sarer @= fwar
2 1| T A FEFT AT AW AU JZT
F @AWY 9T @F FLd, IT FEIHA &
AT TN FLQ, ARG F AIG TEA
¥ faw = w73, a1 qufeT av f5 =
quy W R AT & A A AT FArfg-ang
A9 W § 98 q& "AA W AALHT
T aF g faae o I N Sw@
qe @ 8, 98 7E gsar | gAR faa fam
a1 & fau faQg w3 &, o9 faqg &
foo =9 § ¥9 & ogwa g B 59 ¥
ITL GFES AT AT a1 FH THART HT
a<F 2@ AT ATfe-Arg 7 g9 | U
g FgEd € % S 9% gEr g,
W gW Ag-ars wEEw U 3| &
¥ 3 HuAT T o WA, OAT WA o
FTE, AYAT FIETT & AT A TqF
I3 & A | a1 9% 99 9§ R e
e feafa grft a1 g7 W &1 foraw
FErHI@aORT 8 fF T8, @ aa |
TH GIST AT T AN AT @I § ME
faa®t #Y qTEa 95 TG qFdl § | 9«
TR AT AE A AL A A
IHFT g9 ITAN FIJ g, A1 IS fag
T FANd THE FW g AT IaHT A
foiem & g W T8 & g9 g |
qr F% T g A, W & g AT ag
Fg & & g7 Teadr & 9K g AW-
TATEE § WX @R qg A9 gl § 1
JfeT Easr § A A FY, AA-
Y gara w9 ag w5 i gmm
FE U 4SS F1 8, SUH! AL FLAT, IqH
T AT gUTR AT AT waemE g |
Tg AT HT T@HTE § HI TH AqSqar
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& QT & FT EW Wi X T a7 a6
&, o favamw gt agr 2 | 97 fawma
g At 7 foay sy grft § s @t
favame g 1 safeg o= O = O
&Y ATIYIF AW AT I1ig fo gw =
AT A g T ¢, AR (AN FY a9
FFd ¥ W O] qrbg F HY FeT
TR § | TR AT G T ST 3 HIL
AR AT T gH gAY AT O | S
T AT FT g F, A & 9% g
FaX THIT X § | gfAaT F @ 39 4
&1 3@ 1§ & F #19 forg &1 @7 97 6]
T AT 9 & AT &7 eAw A g
g | THY gTea ¥ 3A9 a9 W & i
AT, dgrEdr & fau dgar——azmar
AT g F1 g—f 79T a&
BT 3 FT IS &L A€l 8, TAT ART
FgI G, A A awaar g BB oA g
AR T § a8 TqE faa® g
AR THRT GHIX QWATHT AW, QAT
T foreara 7€t & | wafeng sreer 47 @
fF 8 3w #1 gt awr aifgy
AR s fag gu o #ifaw s

Iifed g @t ST ArfEy |

§ =9 ara FT S 9% F1 T8 g
T g7 oo SFe-F F g9 ¥ 9T
T4 F19 fFaT o) T I #7 oEgEan
N 99T | T4 W FT THAT FT, Tiqssr
T AT TLAAT FT AT | §9 3T A
g & 9 S ey 9v, 9 F are
ST TS AT, AT & {19 ST FET o,
S99 w9 F1 fqerr @i @ik qw oA
THGETT T ardr | wfea gaw fee d
FTH FCh 59 THAT 7 917 T@AT 2
HiX g% faq sy &g oy o =gy
3 A N F Ay | WA A W
FAT gure foem weY S 9yt gew W
HYS[E & 1T I SHT F19 § | 9 9 F
HIEFlTH T AT @Y g AqATfAAY
& 3w & wfa =wfas ¥ wfas 9w g,
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ag 3w =fas ¥ Afus wlvae a7
T YT FIA F (9T FA7T FT ITAWT
9 faar o gwar g, ag gwr foer
AT F A G | AT @A g I
fafear StamT o1 A S9 FH I gATQ
forer Avfq o =C o A S farer
Hfg g, ST I F AT AT FE FT
s @ fadar § a1 99 g 39
¥ F13 faUAIT ATAR TG {1V &, FHIAT
g SatET AR AT & | qq sAva
e 3 7 Gar Arew ar § 5 oser
T F AT AT A9 FAT AT GV )
AT q1 M S+ f@Ar® gq 72, gad
FgT fF gasr fade omaT & @A ¥
FTHT THATH Fral o1, IAFAT ITHT
AT gETAT | WUT C, AFT HASAY
qT BIT AT | FuST § A 09 @
&1 F o wie & Sfea F ¥ g, S9
93T § A Angar g fF 3w 7 &,
afFq was wAafa g 3w & fag
3% TG & | WASH AAET & AIAT
g ST F AT U AT TTE A 39 )
B g FT A7AT Tg ey & {6 HEA-
fAzaT st %1 awig § 7%, afer &
7g #g @I g % g0 AT 39 wesfy
§, | W F, 2 gfaRry ¥ o
wfeq 931 #X J4T IEe frady swaw
I F 9f7, wow @nn & o9fF, WAy
g & wfg, wodr @esfs & ofg
wfFg dar g1, @ife 93 7+ 39 Wi
& FTH A A KT ATAEFAT &1, F17 A
MY, qfF T A4 AT FT 7 FT
I AT FAT FT I |

THE DEPUTY CHAIRMAN:- How
much more time will you take? You

have already taken over twenty
minutes

st Qo FEATRAT  IqaNaf
TETEAT, T AT AT & FAA g {6 AT
qAFT FAAT AT fRAT 0 AR qAay
ag qqadt i & fF & wud gum
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[+t qro amarTy]

wifew ot o @ § ) 49 faviw ww
Al &, ST A g T a7 IqF graey
® =g, fFT o | a7 € T I
et g, Iywwmta wgedn, fF oo
gaTt Treeafa & wfarw feat ag agq
& wmwfas & 1 s= Fife F Qo g
TR F FIWT I qgd GTA ATl B
ST | 3 @ arfee &, se-fasm
§, swf® el & gm § AR
gTEq § §R §9IX & agq & frwaw
g W AT § | gWR AT Ay qwr
Fr a2 s o gEw O T g,
T g & whafafe ¥ & & g7 A9
= ¥ qmET g W S wiaame &
foT g7 oerae 39 & ) 3 el & A
§ HAT ey s FT § AR
HUET TF T HX G798 1 § &
T RET a8 A fRar o

[ RAJYA SABHA ] on President’s Address go2

ration opens a new chapter in our re-
lations with Pakistan. In the words
of our respected President:

“It was Lal Bahadur  Shastri’s
hope and belief that the Tashkent
Declaration would lay the founda-
tion for an  enduring peace and
friendship between India and Pakis-
tan, More even than the letter, it is
the spirit of the Tashkent Declara-
tion that is important. Both sides
have to fulfil it with faith and
vision.”

Madam, the debate on the Tashkent
Declaration has concluded only today.
The Minister for External Affairs,
Sardar Swaran Singh, has given a suit-

able reply to the criticisms objecting
to this Declaration.

I am not thefore
going to deal with it at any length.
The most vehement criticism is
against our agreeing to withdraw
from Kargil, Tithwal and Haji

Pir and even our late Prime Min-

ister has been accused of going back

The question was proposed.

SHRI NAFISUL HASAN  (Uttar
Pradesh): Madam Deputy Chairman,
I consider it a privilege and honour

upon the assurance he had given +to
Parliament and to the country on this
question. I have before me the state-
ment of the late Prime Minister

to associate myself with the motion of
thankg to the President. The motion
has been ably moved by my hon.
friend Shri Satyanarayana, and I se-
eond it.

The respected President has opened
his address with a well deserved tri-
bute to the momery of Lal Bahadur-
ji, our late Prime Minister Lal Baha-
durji’s life was g dedicated one. He
lived for the service of the country
and also died in its service. Essen-
tially Lal Bahadurji was a man of
peace but the whole world saw that
when faced with that unjustified and
wanton attack by Pakistan Lal Baha-
durji was firm as a rock. After the
fighting ceased he tried his best to
establish good neighbourly relations
with Pakistan and with that object he
unhesitatingly accepted the invita-
tion of Mr. Kosygin and went f{o
Tashkent and the Tashkent Declara-
tion was the result of the efforts of
those assembled there. This Decla-

the Table of the House.

which he made on the 16th September
and along with that statement copies
of letters which passed between him

and U Thant, Secretary General of the

United Nations were also placed on
In his letter
dated the 14th September, on this
question the late Prime Minister
wrote:

“Let me make it perfectly clear Mr.
Secretary-General, that, when con-
sequent upon cease-fire becoming
effective, further details are conside-
red, we shall not agree to any dis-
position which will leave the door
open for further infiltrations or pre-
vent us from dealing with the infil-
trations that have taken place. I
would also like to state categorically
that no pressures or attacks will de-
flect us from our firm resolve to
maintain the sovereignty and terri-
torial integrity of our country, of
which the State of Jammu and
Kashmir is an integral part.”
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In reply to this the Secretary-General
in his letter dated 14th  September
said:

“I note, however, that both gov-
ernments have added to their replies
to my request for an unconditional
Cease-fire conditions ang gqualifica-
tions upon which I have no right
under the Security Council resolu-
tion to give undertakings. These
aspects of the replies of the two
governments must be referred to
the Security Council for its urgent
consideration, and they will be s0
referreq immediately by me.”

In reply to this our Prime Minister
said:

“Thank you for your message of
September 14, 1965, which was con-
veyed to me late last night. You
have said that you cannot give any
undertakings. I fully appreciate
and understand this and in fact. 1
did not ask you for any. It was,
however, essential for us to state
clearly our stand in regard to cer-
tain matters which are of vital im-
portance to us.”

The main reason why we were  not
prepared to withdraw from these three
places was that we wanted to prevent
further infiltration. Now, what has
been agreed upon at Tashkent?- (1)
Both sides have abjured violence and
have agreed to settle all disputes by
negotiation. (2) Both parties have
agreed to fully respect the cease-fire
line.  (3) Both parties have agreed
not to jnterfere in the internal affairs
of the other. Therefore, the ques-
tion of infiltration does not arise.
What Lal Bahadurji said was that he
would not allow gnything which might
leave the door open for further infil-
tration. Therefore, when the object
was achieved there was no reason for
insisting on our troops remaining in
these places, This Declaration has
been signed with the help of Mr.
Kosygin. It has been applauded by
the whole world. Besides that Pakis-
tan has already tried its  strength
against us and has seen the result.
Therefore, it is most unlikely that they
will dare to do anything of this sort
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again. We must try to fulfil our obli-
gations with faith and confidence,
because whatever we do  here will
have reaction on that side also. If
we have faith in them, they will also
react in the same way. But we have
got to be vigilant and be prepared
not as far as Pakistan is concerned.
That may not thappen, I pray. But
there is another neighbour, the danger
from whom has not disappeared. We
should not relax. We should continue
to be prepared to face any attack on
the integrity of our country and we
must be vigilant, As I said, a new
chapter has opened. I am reminded
of a line from an Urdu poem:

vy AqY 39 faag H § f& qag
B 1T S gr w7

The Address deals with the various
activities of the Government and the
various problems which it has to
face. Sufficient emphasis has been laid
in the Address on the food problem.
This year our food position is really
very grave. The reduction in produc-
tion, as compared to last year, is to
the tune of 11 or 12 million tonnes.
That is the estimate. According to a
note issued by the Food Ministry,
which I received only this morning,
it seemg that we require at least 15
or 16 million tonnes tc meet our
needs in a modest way. No doubt,
we expect sufficient import of wheat
from the USA, for which we must be
grateful. But this condition should
not be gllowed to continye longer than
it is absolutely necessary. We should
make all efforts to increase the pro-
duction of foodgrains. The scheme of
the Government js to have intensive
cultivation by scientific methods gver
an area of 32 million acres by the end
of the Fourth Plan and to provide the
cultivator with all necessary inpufs
such as high-yielding seed, full irri-
gation facilities, fertilisers pesticides,
loang on easy rates of interest etc.
This scheme, no doubt, is a sound one.
It has been realised that it is by in-
tensive cultivation mainly and not by
enlarging the grea ¢of cultivation only
that real progress can he made.



905 Motion of Thanks

SHRI D. L. SEN GUPTA
Bengal): Both are necessary.

SHRI NAFISUL HASAN: Of course,
both. I do not dispute it. But more
progress can be made by intensive cul-
tivation. New land has got to be first
broken for cultivation.

SHRI D. L. SEN GUPTA: 1t is no
where now, neither this side, nor that
side.

SHRI NAFISUL HASAN: This
scheme is, no doubt, a sound one, but
its execution requires a properly co-
ordinated teamwork, so that g1l the
inputs are available to the cultivator
and that too in time. The question of
time is very important, because in the
past 1 have learnt that fertilisers
1eachey the cultivators when the time
had passed. So, there has got to be
team work and co-ordination.

(West

Now, in regard to irrigation by
means of canals, which we have mostly
in Northern India, I find that the area
of command is so large that not even
one-third portion of the area is kept
fully irrigated by the water which is
available through these canals. Irriga-
tion has got to be supplemented by
minor irrigation works such as tanks
and tubewells. Steps should be taken
to see that particularly in areas in
which intensive cultivation is to
be made, there is no dearth of water.

Steps appear fo have been taken
and an earnest effort is being made
for fertiliser factories and till such
time as we are able to produce ferti-
lisers, quite a lot of money, probably
Rs. 60 crores, has been set apart for
the import of fertilisers, even during
this difficult time of foregin exchange.
Big seed farms are being opened and
they are to replace the small seed
farms and there will be proper invest-
ment. I hope and pray that our ener-
getic Food Minister will see that all
the activities are properly co-ordina-
ted and that we reach g state of self-
sufficiency in food at mo disfant date.

Intimately connected with the food
problem is the problem of rising pri-
ces. Food being the first mnecessity,
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the prices of other commodities are
to a certain extent dependent upon
the prices of foodgrains. When the
prices of foodgrains go up, the labour-
er wants to raise his wages and
naturally, they are increased. The
cost of production goes up and there is
dearness as far as other commodities
are concerned. Moreover the other
effect of these high prices is that the
cost of production of goods which are
to be exported also goes up. We can-
not expect to increase our exports
unless we can offer our goods at
competitive prices in the world mar-
ket. So, it is absolutely necessary that
prices must be kept within limits. No
doubt this is the result of inflation
consequent upon the deficit financing.
I remember our former Finance Minis-
ter, Mr. T. T. Krishnamachari, assur-
ing the House that since inflation had
reached a saturation point, there
would be no 'wmore deficit financing
I hope that the new Finance Minister
and the Government will respect that
assurance.

Before I sit down, Madam, I pray
for the success of the new Govern-
ment under our new leader to tackle
the difficult problems that are facing
the country, and I am confident that
our new Prime Minister will have full
co-operation from Parliament and the
country in solving those problems.
Thank you.

SHRI D. L. SEN GUPTA: Madam,
I move:

1. “That at the endg of the motion
the following be added, namely:—

‘but regret that while touching
upon the various problems con-
fronting the country, the Address
says nothing to inspire anybody,
particularly the starving common
man and the exploitedq masses.’”
=t faRagFAe A =T
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#2. “That at the end of the motion
the following be added, namely:—

‘but regret that the Address
does not take note of the political
injustices perpetrated under the
cover of the state of emergency
and does not assure that they
would not be repeated in fu-

N1

ture’.

*3. “That at the end of the mo-
tion the following be added, name-
ly:—

‘but regret that the Address
does not take note of the eco-~
nomic crisis all over India’.”

*4, “That at the end of the mo-
tion the following be added, name-
ly:— :

‘but regret that the Address
fails to take note of the inflation
of the currency and the conse-
quent dearness and the sad state

IR}

of affairs arising there from’.

*5. “That at the end of the mo-
tion the following be added, name-
ly:—

‘but regret that the Address
does not take note of the problem
of increasing unemployment
among the educated and does not
indicate steps for the solution
thereof’.”

*6. “That al the end of the mo-
tion the following be added, name-
ly:—

‘but regret that the Address
does not take note of the sad
plight of the goldsmiths caused
by the gold control nor indicate
measures for relieving them from
their plight’.”

*7. “That at the end of the mo-
tion the following be added, name-
ly:—

‘but regret that the Address
does not indicate steps for the

[ 22 FEB.
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abrogation of article 370 of the
Constitution regarding Kashmir'.”

*8. “That at the end of the mo-
tion the following be added, name-
lyi—

‘but regret that the Address
does not caution the people in
regard to the influence being
exercised by the U.S.S.R. on the
question of Kashmir.”

*9. “That at the end of the mo-
tion the following be added, name-
ly:—

‘but regret that the Address
does not take note of the pitiable
rlight of the Harijans and the
members of the Scheduled Tribes,
nor indicate measures to give re-
lief to them’.”

*10. “That at the endg of the mo-
tion the following be added, name-
ly:—

‘but regret that the Address
does not take note of the failure

of the Government of India in re-
gard to—

(a) eradication of corruption;

(b) removal of
ment;

unemploy-

(¢) ending inflation of cur-
rency;

(d) checking rising prices;

(e) solving the food crisis:

() reducing administrative
expenditure;

(g) solution of the power
crisis;

(h) solution of the water

crisis’.”
*11. “That at the end of the mo-

tion the following be added, name-
ly:—

‘but regret that the Address
does not refer to sacred resoclve

*Original received in Hindi.

29—RS—5
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. e—

(Shri D. L. Gupta.)

of liberating parts of the territory

of India which are under the un-

lawful occupation of Pakistan and

China and the measures for libe-

rating them'.”

*12. “That at the end of the mo-
tion the following be added, name-
ly:—

‘but regret that the Address
fails to indicate the measures to
be taken to raise the standard of

L1

living of the common man’.
*13. “That at the end of the mo-
tion the following be added, name-
1yt
‘but regret that the Address
failg to take note of the necessity
of establishing diplomatic rela-
tiong by India with Israel’.”

*14. “That at the end of the
motion the following be added,
namely: —

‘but regret that the Address

failg to take note of the kidnap-
ping of people by Naga hostiles
and to indicate the measures for
checking the recurrence of such

L1

incidents in future’.

*15. “That at the end of the mo-
tion the following be added, name-
ly:—

‘but regret that the Address
does not show any awareness of
the growing lack of restraint, im-
morality and corruption in the
society and does not indicate the

[

measures for removing them’.

*16. “That at the end of the mo-
tion the following be added, name-
ly:—

‘but regret that the Address
fails to give any inspiration to the
people to follow the eternal and
truthful principles in order to
reform the society’.”

*17. “That at the end of the mo-
tion the following be added, name-
ly: —

‘but regret that the Address
does not call upon the country-
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men to make India militarily
strong and to prepare the people

L

to face any future crisis’.

*18. “That at the end of the mo-
tion the following be added, name-
ly:—

‘but regret that the Address
fails to indicate measures for
channelling the feelings of pat-
riotism aroused by the Pakistani
aggression and for promoting the
interest of the nation while main-
taining the unity of the country-
men’.”

*19. “That al the end of the

motion the following be added,
namely: —
‘but regret that the Address

fails to take note of the increa-
sing burden of indebtedness
upon the farmers and their
worsened economic condition’.”

*20. “That at the end of the mo-
tion the following be added, name-
ly:—

‘but regret that the Address
does not indicate the measures
for relieving the farmers of their
indebtedness and for ameliorat-

3

ing their economic condition’.

*21. “That at the end of the mo-
tion the following be added, name-
ly: —

‘but regret that the Address
fails to take note of the ever-in-
creasing poverty and unemploy-
ment amongst the oilmen, the
cobblers, the ironsmiths, the pot-
ters, the braziers etc., in the rural
areas and does not indicate the

)2

measures to remove the same’.

*22. “That at the end of the mo-
tion the following be added, name-
ly: —

‘but regret that the Address
does not make proper mention of
the unsatisfactory state of for-
eign trade ang does not indicate
the measures to improve the
same’.”

*Original received in Hindi,
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*23. “That at the end of the mo-
tion the following be added, name-
ly:—

‘but regret that the Address
fails tp take note of the probiems
of forced immigration of Indians
from abroad to India, of permis-
sion not being given to them to
bring their property to India, and
of the failure of the Government
to rehabilitate them in India’.”

*24, “That at the end of the mo-
tion the following be added, name-
ly:—

‘but regret that the Address
does not make mention of the en-
couragement to be given to Hindi,
the national language of India’.”

*25. “That at the end of the mo-
tion the following be added, name-
ly: —

‘but regret that the Address
fails to give any concrete sugges-
tions in respect of making the
country self-sufficient in food-

2

grains’.

*26. “That at the end of the mo-
tion the following be added, name-
ly:— &

‘but regret that the Address
does not take note of the deplor-
able tendency of Government to
make India jndebted’.”

*27. “That at the end of the mo-
tion the following be added name-
ly:— s

‘but regret that tne Address
does not make mention of the
important problem of setting up
of new industries in the indus-
trially backward areas of Madhya

Pradesh’.”

*28. “That at the end of the mo-
tion the following be added, name-
ly:— ‘

‘but regret that the Address
does not take note of the fact
that due to want of equipment

Madhya Pradesh is not able to

utilise its power generating capa-
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city and the power generated by
it nor does the Address promise to
meet that shortage’.”

*29. “That at the end of the mo-
tion the following be added, name-
yi—

‘but regret that the Address
does not lay emphasis on setting
up of new iron works in Madhya
Pradesh for utilising its iron-ore

19y

resources.

*30. “That at the end of the mo-
tion the following be added, name-
ly:—

‘but regret that the Address,
while making reference to the
friendly ties with our neighbours
having been strengthened, does
not take note of the fact that the
people of Indian origin are not
being treated properly in the
neighbouring countries, that they
are being compelled to flee those
countries, and that no compensa~
tion is being paid for their pro-

L1

perties’,

*31. “That at the end of the mo-
tion the following be added, name-
ly: —

‘but regret that the Address
merely refers to the peaceful me-
thods for resolving the conflict in
Vietnam instead of giving prio-
rity to the just methods for re-
solving the conflict’.”

*32. “That at the end of the mo-
*‘on the following be added, name-
yi—

‘but regret that the Address
takes note only of the figures of
the growth of national income
without at the same time giving
statistics with regard to dearness

LR 1]

also’.

*33. “That at the end of the mo-
tion the following be added, name-
ly:—

‘but regret that the Address
while making a reference to sta-
tutory rationing does not take

*Original received in Hindi.
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note of the food crisis being faced

by the people in different parts of

the country and does not indicate

the solution for resolving this

crisis’.”

*34, “That at the end of the mo-
tion the following be added, name-
ly:—

‘but regret that the Address,
while making a reference to other
measures to increase the produc-
tion of foodgrains, fails to make a
special reference to the funda-
mental factor in this regard, name-
ly, the irrigation faciiities with-
out which all other measures
yield no result.”

*35. “That at the end of the mo-
tion the following be added, name-
ly:—

‘but regret that the Address
while making a reference to the
education of the chiidren of the
primary schools does not take
note of the fact that at many pla-
ces there are insufficient arrange-
ments for accommodation for the
children of the primary schools,
playing grounds and other simi-

[l

lar amenities’.

*36. “That at the end of the mo-
tion the following be added, name-
ly:—

‘but regret that the Address
fails to take note of the fact that
during the last year the Chinese
have been regularly committing
aggression against India and does
not indicate. the measures to
prevent such aggression’.”

*37. “That at the end of the mo-
tion the following be added, name-
ly:—

‘but regret that the Address
does not make any reference to
the liberation of Pakhtoonistan
and Tibet’.”

SHRI DAHYABHAI V. PATEL
(Gujarat) : Madam, I move:

*Original received in Hindi.
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40. “That at the end of the mo-
tion the following he added, name-
ly:—

‘but regret that the Address
does not give any indication of an
intention immediately to end the
state of emergency declared by
the President and to restore the
normal functioning of full demo-

cratic liberties in the country’.

41. “That at the end of the mo-
tion the following be added, name-
ly:—

‘but regret that the Address
fails to suggest a complete re-
orientation of the Government’s
policies to deal with the serious
economic siluation and the dis-
tress caused by its faulty food
policies, and concrete measures to
put agriculture on its feet so as to
end the present gver-dependence
on imported foodgrains, such as—

(i) abolishing zonal and local
restrictions on the sale and
movement of foodgrains, gur,
groundnut and all edible oils
and the re-establishment of a
common market throughout
India;

(ii) giving the highest prio-
rity in all plang and allocations
for water, credit, roads and pro-
viding incentives and facilities
to farmers through the availa-
bility of fertiliser, good seed,
electric power,  implements,
diesel and kerosene oil at rea-
sonable prices;

(iii) putting an end to com-
pulsory procurement and ac-
cepting the right of the farmer
to sell his grain in the free
market without any maximum
price being imposed;

(iv) working out a price sup-
port policy under which the
Government would, alongside of
the traders, be an unlimited
buyer of foodgrains from pro-
ducers at remunerative prices
to be determined according to
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clearly stated principles en-
unciated by an Agricultural
Price Commission functioning
as an independent statutory
body; and

(v) as a temporary measure,
unti] production catches up
with demand, supplying the
poorer sections of the popula-
tion with subsidised foodgrains
purchased by the Government
from the big farmers at re-

PR L]

munerative prices’.

42. “That at the end of the mo-
tion the following be added, name-
ly:—

‘but regret that the Address
fails to admit the Union Govern-
ment’s responsibility for the cur-
rent debacle in the provision of

) adequate food supplies to the
people of Kerala, and to mention
the existence of scarcity condi-
tions in Orissa’.”

43. “That at the end of the mo-
tion the following be added, name-
ly:—

‘but regret ihat the Address
does not show any recognition of
the fact that the defence of South
Vietnam and of Malaysia against
aggression is in India’s vital na-
tional interests, nor any readiness
to take the initiative in building
up a system of regional co-opera-
tion and security among the coun-
tries that lie between India, Japan
and Australia to meet the threat
of Chinese Communist expansion-

: M

1sm

44. “That at the end of the mo-
tion the following be added, name-
ly:—

‘but regret that the Address
does not indicate any readiness to
follow up the implementation of
the Tashkent Agreement by build-
ing an economic base for friend-
ship between India and Pakistan
by the abolition of tariffs and

[ 22 FEB. 1966 ]
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duties on goods crossing the fron-
tier between the two  countries
and by setting up a Joint Com-
mittee to consider ways and means
by which economic and other
forms of co-operation between the
two countries may be furthered to
the mutual benefit of both’.”

(Amendment Nos. 40 to 44 also stood
in the names of Sarvashri Lokanath
Misra and S. S. Mariswamy.)

SHRI BHUPESH GUPTA (West
Bengal): Madam, I move:

60, “That at the end of the mo-
tion the following be added, name-
ly:— ,

‘but regret that the Address
does not take any notice of the
fact that prominent jurists, law-
yers and newspapers in the coun-
try as well as Opposition parties
and mass organisations and many
others have demanded the revo-
cation of the state of emergency
and the annulment of the Def-
ence of India Act and the De-
fence of India Rules framed there-
under’.”

61. “That at the end of the mo-
tion the following be added, name-
ly:—

‘but regret that the Address
does not take nolice of the fact
that the emergency and the po-
wers under jt, including in parti-
cu'ar the Defence of India Rules,
are being used by Government and
the ruling party for suppression
of popular movements, for inti-
midating and persecuting the po-
litical opponents of the ruling
party and keeping alive an at-
mosphere of fear’.”

62. “That at the end of the mo-
tion the following be added, name-
ly: —

‘but regret that the Address does
not take note of the serious ob-
serva’ions made by the Supreme
Court as well as many High
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Courts in the country regarding
emergency and the use of the De-
fence of India Rules’.”

63. “That at the end of the motion
the following be added, namely:—

‘but regret that the Address does
not take any notice of the fact
that well over a thousand leaders
and workers of different political
parties including Members of Par-
hament and State Legislatures are
stil] held in detention without
trial under the Defence of India
Rules’.”

64. “That at the end of the mo-
tion the following be added, name-
ly:—

‘but regret that the Address
does not take note of the fact that
whereas the ruling party in the
country has already slarted its
preparations for the fourth gene-
ral elections, the Opposition part-
ies are handicapped in many
ways by the continuance of the
emergency and the Defence of
India Rules making their prepa-
rations for the elections difficult’.”

65. “That at the end of the mo-
tion the following be added, name-
ly:—

‘but regret that the Address
does not take note of the fact that
there cannot be any free and fair
elections at all unless the state of
emergency is withdrawn and the
Damocles’ sword which is a cons-
tant intimidation and threat to the
masses is removed’.”
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jurists in the country as tending
to give rise to constitutional dic-
tatorship’.”

67. “That at the end of the mo-
tion the following be added, name-
ly:—

‘but regret that the Address
fails to announce the immediate
end of the state of emergency and
the release of all political dete-
nus'.”

68, “That at the end of the mo-
tion the following be added, name-
ly:—

‘but regret that the Address
fails to condemn the resumption
of bombing of the Democratic Re-
public of Vietnam and the conti-
nued violation of the Geneva
Agreement and the escalation of
hostilities by the USA endanger-
ing world peace and particulariy
peace in South East Asia’.”

69. “That at the end of the mo-
tion the following be added, name-
ly:—

‘but regret that the Address
fails to recognise the dismal fail-
ure of the food and agriculture
policy of Government leading to
starvation, high prices, wide-
spread distress and dangerous de-
pendence on imports; and also
fails to spell out the necessary
steps for self-sufficiency in food
and national control over the
wholesale trade and distribution
of foodgrains’.”

The questions were proposed.

SHRI DAHYABHA]I V. PATEL:

Madam, 1 would be entirely in agree-
ment with the mover of the motion as
regards the remarks or the compli-
ments that he paid to our President,
to his high learning, to his personal
qualities, but the Address is the add-
ress of the Government and, Madam,
I have quite a lot to say about it. I
shall try to confine my remarks as

66. “That at the end of the mo-
tion the following be added, name-
ly:—

‘but regret that the Address
does not take note of the fact that
the continuance of the emergency
and the Defence of India Rules
have been condemned by eminent
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briefly as possible so as to leave room
for other friends also.

It is quite true that the late Prime
Minister, Shri Lal Bahadur Shastri,
brought about a great sense of unity
in this country, a sense of purpose, a
new look on the Government, a look
that made the Government look at its
own faults and correct them, some of
them ranging for eighteen years. As
was said before, eighteen years of
indecision were followed by eighteen
months of a purposeful Government,
and therefore he had the support of
all sides and the whole country. But,
Madam, it is unfortunate that after his
going, perhaps we are drifting back
to that uncertainty or confused think-
ing that has been the main difficuity
with the Congress Party.

Madam, we have been discussing
the Tashkent Agreement. That chapter
I think is over, our conflict with Pak-
istan, and I am sure that every lover
of peaece will pray that this agreement
will be observed not only in the let~
ter but in the spirit. But the conflict
with Pakistan has given a rude jolt ‘o
our economy. It has brought some
sense into us and it hag knockeq off
our complacency and made us realise
the vulnerability of our economy, the
lack of reality in our planning, all of
which need to be tackled. Madam, I
read in one of the papers, the ‘Times
of India’ of 18th February, where the
new Prime Minister in a statement to
a U.AR. paper on her impressions
about her visit to China in 1954 said
that she had her own suspicions about
the intentions of that country. Why
was not the country told about this
and why were we being misled into
that ‘“bhai, bhai” spirit? Why after
her visit did she not warn her father
ag to what wag happening in NEFA?
Perhaps she could not counteract the
influence of a dark shadow that loom-
ed large over Prime Minister Nehrn
and his policies.

Madam, the other sharp knock that
we got is after eighteen years of this
great benevolent socialist Congress
rule, after crores of rupees have gone
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down the drain in river valley pro-
jects, we are going abegging to every
country in the world, nay, we have
invited the Ambassadors in Delhi, the
Food Minister invites them and says
like a begar in the street: ‘I am hun-
gry, give me”. This is a horrible thing.
It is a most shameful thing for any
self-respecting country to happen that
the Food Minister has to call the Am-
bassadors of all the countries and zay,
we are starving, do something about
it. On the other hand, the Govern-
ment will not look at facts. Thera
have been Members in this House who
have seen things, how things are done
on both sides of this country. Why
don’'t we look and learn?

Madam, for the last two or three
years, I have been pointing out the
example of what was done in Taiwan
but under that dark shadow, even
literature from that country, even lite-
rature on how to improve agriculture,
was banned. Some of it is trickling in.
1 received parcels and letters from
many friends including an old Mem-
ber of Parliament, Rajah Mahendra
Pratap. Even now, g large number of
papers are coming from Taiwan which
are held up by the Customs. And they
have a printed circular letter which
they have sent to me saying, “Ycur
papers are held up at the Customs at
Calcutta. You come and collect them.
Otherwise, after a certain time, we
will destroy them.” Do you expect
anyone to make a journey from any
corner of India to Calcutta to get
those papers cleared? This is the wrong
policy which we have followed. We
are not looking at facts. A little coun-
try like that has made its production
of rice—which is so difficult in this
country—increase by three times. Last
year they increased production by 40
per cent.

Looking to our things, the Rocke-
feller Foundation offered us a grant
of how many million dollars?—the
Minister would know. Prime Minister
Nehru said, we have plenty of rice in
this country, we do not want it. That
centre has gone to Manila instead ot
being here and we are getting Taiwan
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seed—we call it by the peculiar name
of Taichung—through Manilg instead
of getting it directly from Taiwan. If
it was done two years ago, our posi-
tion would have been easier today.
But the Congress Government will noi
learn. Today everyone—even our own
papers, even the ‘Yojana'—is now
talking of this. Taichung rice is a
variety of rice which matures quick-
ly in 2-1]2 months. Where there are
two monsoons or where there are
two irrigations, two crops can be had;
besides, a third crop in between aiso.
How much easier would our food
problem have been if we had learnt
this thing?

The other lesson is from the other
side, Israel. We won’t look at that,
Madam. And how pig-headed we are.
When the President of Israel wantled
to pass through Delhi, he was told
through diplomatic channel that he
could not come to Delhi, he should go
away to Calcutta, because if he came,
as the Head of a State, he would have
to be shown courtesy, and our Govern-
ment was even lacking in courtesy. We
have a lot to learn from that little
country also where they have changed
the desert area into blooming flelds
and they export their fruits to all
over Europe and earn rich foreign ex-
change which they require.

Madam, the highest priority should
be given to our agricultura] produc-
tion. But if things go on as they are
now, I do not see much hope. We
quarrel over every little thing. In my
own State of Gujarat, when the first
election came, we were told that the
Tapi Project was being brought to
Surat, that so many million acres
would be irrigated, that so much of
power would be given. It is now 15
years since that election had been held
There is neither power nor irrigation
to so many million acres. A little
water is trickling through. Similarly,
when the second election came, it was
the Mahi Projeet and for ten long
years, t{wo governments—or perhaps
three—have been quarreiling as %o
how much water each Government
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should take. So many crores of rupeeg
were spent on digging of canals, Some
of the canals have been lying with
cement to take a large quantity ot
water. But there is np water to flow.
That area is a rich rice-growing zrea.
But there is no water. Now the aext
election is coming. The carrot is dangi-
ed before the donkey of the Govern-
ment of Gujarat. You will get the Nar-
mada Project. And they have staried
quarrelling over jt even today. It is
fortunate that the Government have
got somebody who understands engi-
neering, irrigation and power, Dr.
Rao. But Dr. Rao has no experience of
the Congress intrigues and policies,
and I am sure he must be feeling very
sorry in his own heart that there is
still a quarrel over something that
should have begun last year—what is
going to be the height of the dam, how
much area is to be irrigated, ete. And
there are some people who will say
that we will require this generations
ahead; after 100 years, we may want
that water and so, we will not allow
you to use it. That is the state of our
country

Madam, I dare say that such is the
state in most other States also. I am
familiar with my own State of Guja-
rat and therefore | have mentioned it.
Other Members spoke about the Na-
garjuna Sagar Project. How much
irrigation has been brought to that
area? If all the output, if all the poten-
tia} of the works that have been taken
in hand had been executed, we would
not be in this condition. Because we
do not produce enough food, we go on
importing more and more food. We
have got into the habit of borrowing
because borrowing is easy and when
somebody tells you that you are a
spendthrift, you put our house in
order, you do not know how to spend
money, you adopt an attitude of righ-
teous indignation. I do not understand
it. If you do not know how to manage
your house, certainly the person who
gives you money will say that you do
not know how to manage your house,
that you should manage it properly
before you ask for more money. And,
of course, you have got friends who
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put on attitudes so that they want you
to be in that state because it suits
them, it suits them that you are in
that state. And it is to countries like
that that you look to for inspiration.
If I may say so, they are still in that
condition—even after 50 and 60 years
of their idealism, they are in one
place. Even they have siarted revis-
ing their attitude to farming, to indi-

vidual ownership but we will not
learn,
Madam, with this difficulty of the

food situation, we are also facing a
very serious financial situation. Why
is that so? It is because we are not
able to put our house in order. How
many crores of rupees we have put
into the public sector projects. If ithey
pay their way, if they meet the defi-
cit, if they meet the interest or the
service charges that they are required
to pay, perhaps our exchequer would

be saved of the deficit of Rs. 500
crores annually.
But here we go on borrowing

more and more. That does not carn
interest and the dcbt of the interest
that we have to pay elsewhere goes
on mounting.

This country should, therefore,
reorganise its policies. Agriculture
should be given the priority that it
deserves. Agriculture should not only
feeq this country but jt should earn
foreign exchange. Thep alone would
we be saved the trouble of the diffi-
cult situation that we are facing.

Madam, we should, therefore, at
least, impress upon the Government
—that I would like to do—to give up
some of its wrong notions, to give up
talking of socialism and to have a
policy that will really bring . . .

PROF, M. B. LAL (Uttar Pradesh):
There is no talk of socialism in the
President’s \Address. Do not bother
your head about it.

SHRI DAHYABHAI V. PATTL: I

wag talking of the policy of the Gov-
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ernment. I am glad that the President
has not referred to it.

SHRI AKBAR ALI KHAN (Andhra
Pradesh): He has referred to it.

PROF. M. B. LAL: The Govern-
ment is coming nearer to you.

SHRI DAHYABHAI V. PATEL: 1
am sure the country will heave a
sigh of relief if they do that because
for the first time the country will be
saved from the burden of crushing
taxation that they have to impose for
following these wrong policies,

Madam, I am sure you know that
our Party very recently observed a
day demanding of the Government
that this country could not bear any
further taxation. Whether 1t was
one Finance Minister or another,
whether it was Mr. Krishnamachari
who promised one thing and did
exactly the opposite, the result has
been that this country is groaning
under heavy taxation, people have
been impoverished. Therefore, we
demand on behalf of the people that
there should be no more impositions
in the new Budget, that there should
be no enhancement in land levies;
actually land levies should go. There
should be no procurement, the policy
that the Government has tried to
adopt in many States. The excise
duties on the basic necessitieg of life
should go. The strangulating taxa-
tion that the middle class suffers
from, along with high prices, should
be reduced and the in famous Gold
(Control) Order should go. Madam,
unless these policies of the Govern-
ment are revised, I am afraid, all talk
of giving any relief to the people is a
moonshine.

SHRI LOKANATH MISRA
(Orissa): The number of smugglers
will increase only when there is
control.



925 Motion of Thanks

SHRI DAHYABHAI V. PATEL: It
1s  only under the patronage
Congress M.nisters that smugglers

thrive,

SHRI BHUPESH GUPTA: Madam,
has he finished his smugglery?

SHRI SURENDRA MOHAN GHOSE

(West Bengal): Madam  Deputy
Chairman, I rise to give my whole-
hearted support to the Motion of
Thanks moved by my friend, Shri
Satyanarayana. Madam, I consider
that w2 are fortunate to have
Dr. Radhakrishnan, a true Indian

representative, as our President, a
true Brahmin by birth as well as by
education, character and culture. He
has carried this burden through a
very critical period of our history,
both internal and international.

Madam, the President has rightly
referred to our most beloved late Lal
Bahadur in the opening paragraph of
his Address. We have discussed about
the Tashkent Declaration for the last
two or three days which concluded
today. I do not want to go into
details or the merits and demerits of
the Tashkent Declaration. I would
like to draw your attention and the
attention of the House to one aspect
of this Declaration, and that 1s, before
this Declaration we had all around
us an unappreciative world, some-
times even a hostile world against us.
After this Declaration we have a
friendly and appreciating world all
around us. This is the difference that
this Declaration has made so far as
India’s position is concerned. Shri Lal
Bahadur not merely signed that Dec-
laration but he hag sanctified it for
ready acceptances by laying down his
life for the pursuit of peace soon after
signing this Declaration. Madam, I
believe, and I very strongly believe
that this Declaration has really laid
the foundation for peaceful neigh-
bourly relations between India and
Pakistan.

Our most respectful and grateful
appreciation goes to the Chairman of
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ot U.S.S.R., Mr. Kosygin, and while
appreclating the efforts which

Mr. Kosygin put 1n, it 1s not neces-
sary for me to recollect the remarks
made by Shri Bhupesh Gupta the
other day. It was not necesseary for
him to cast a suspicious eye on the
U.S.A. I have good rcasons to believe
that the U.S.A. also has appreciated
the effort which has brought about
this understanding between India
and Pakistan.

This Tashkent Declaration, 1if I may
say so, not only laid the foundation
stone for a peaceful co-existence
between India and Pakistan, but it
has laid the foundation for a new era
of peaceful co-existence and for the
lesscning  of tension  all over the

world.

The President has drawn our atten-
tion to the Vietnam situation. Madam,
we all hope and pray that a peaceful
solution of the Vietnam problem also
will be found. But the real dange:
to peace is Mao Tse-Tung’s expansio-
nist policy and his strong determina-
tion to 1mpose his will all over the

world. That is the real danger to
peace. That is the real threat to
Ppeace.
4 P.M.

The President has drawn our

attention to our need for being alert
and vigilant about the Chinese affair,
about our conflict with China. I con-
sider that if our conflict with China
is not resolved, peace will be now-

where 1n the world. We are to
remember that about 14,000 square
miles of our territory 1s still under

the forceful occupation of Mao Tse
Tung and the Chinese have built up
massive military strength all along
the Indo-Tibetan border threatening
and claiming about 50,000 square
miles more of our Indian territory.
We are always to remember this
danger. It is not only a challange or
danger to India but I consider that
the challenge is to the entire human
civilisation,
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I next come to the food problem
which the President has mentioned
1n his Address. Our Food Minister 1s
a dynamic person and 1s doing his
level best to find out some solution
to the problem. I would like to
draw his immediate and uigent
attention to the crying nceds of West
Bengal. Here 1t has been mentioned
once or twice that the position 1s
very acute theire and about onc lakh
tons of food would be an immediate
necessity there. That shculd be
sent as quickly as possible.

Then I come to the production side
of the food problem, In my opinion
we shall have to change the entire
outlook for solving this problem.
Food 1s to be grown in the fields.
It cannot be grown i1n the Secrctariat
by changing plan afier plan. Owu
admunistartors must go to the fields,
establish  direct contact with the
farmers, know thelr requirements and
then make thewr plans to implement
and meet the demands of the
farmers so that they can produce
more. In this connection I would hike
to draw the attention of our Gov-
ernment to a suggestion for intensify-
g the drive in certain selected areas
for more food production, where
wrrigation facility 1s already available
or where there ig likelihood of intro-
ducing minor irrigation facilities
mmmediately, by supplying good seeds
and also by offering credit facilities
to the farmers. That 1s the only way
how we can itackle the production
side of our food problem.

I would have Dbeen glad 1t there
had been some mention about the
unfortunate displaced persons from
East Bengal in the President’s
address Their condition 15 very
pitiable. I would like to draw the
attention of the Government to the
pitiable condition of many of these
East Bengal displaced persons who
have been suffering a lot, and 1mme-
diate steps should be taken to

alleviate their condition and to find
out some solution for their proper
rehabilitation and resettlement. The

President hags drawn our attention,
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in a small paragraph, to our newly
elected Prime Minister that she
belongs to the younger generation of
freedom fighters. 1 entered politics
at the age of fifteen and I am com-
pleting seventy-three now Many of
our dreams have Dbeen realised but
there are some and they are m-

portant that have not yet been
fulfilled.
SHRI BHUPESH GUP1A., When
you used fo (Interruptions).
SHRI SURENDRA MOHAN

GHOSE: I hope that under her new
leadership most of those unrealised
dreams will be realised and most ot
the thipss that we expecteq will be
done under her leadership.

One word more about our friend.
Mr Dahyabha:r Patel, who has gone
from here now. He mentioned that
Shast11)1 has done in eighteen months
what Nehru could not do in eighteen
years. I fail to understand this com-
parison. It 1s the eighteen years’
build-up which has made 1t possible
for Shastriji to show results in
eighteen months, We must not forgct
this,

With these few words, I whole-
heartedly support the Motion of
Thanks moved by my friend Shri

Satyanarayana.

SHR] LOKANATH MISRA: Before
you call upon the next speaker, 1
would bring to your notice one thing.
It 13 a very unpleasant question for
me. We have only two Deputy Min-
1sters in the House The President’s
Address 15 an occasion which comes
only once a year and on such an im-
portant occasion, what has prevented
the Cabinet Ministers who belong to
this House to be present here? 1 am
told that they are flocking elsewhere,
Is wisdom bemng distributed only
there and not here at all? This is
something which should be taken
note of,

THE DEPUTY CHAIRMAN: Are
you sure that they are elsewhere?
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PROF. M. B. LAL: They may be
somewhere else if they are not here.

THE DEPUTY CHAIRMAN: May I
draw the attention of the Treasury
Banches that this House should be
treated with greater courtesy and
some Cabinet rank Ministers should
be presented all through the debate
on th2 President’'s Address. Mr,
Govindan Nair,

M. N. GOVINDAN NAIR
(Kerala): Madam, I share with the
President the deep sorrow of the
nation at the sudden demise of our
late beloved Prime Minister. ‘Lhe
courageous lead he gave when we
were faced with the Pakistani aggres-
sion and the courageous and success-
ful pursuit he made for the achieve-
ment of peace will ever be remember-
ed by the people of this country.
Within eighteen months of his rule
he was able to earn for himself a
unique place in the Thearts of the
people and I gm sure hls memory
will b2 ever-cherished with the ut-
most affection and respect. I am also
happy that the Tashkent Declaration
to which he has put his last seal 1s
being implemented by both the Gov-
ernments of Pakistan and India. If,
as a result of this, the tension
between the two countries lessens, I
am sure a proper climate will be
reached when we will be able to
settle even the dispute on Kashmir

SHRI

I hope both Governments will have
sengse enough to understand that a
proper settlement of the Xashmir
will be op the basis of accepting the
present cease-fire line as the inter-
national border between the two
States.

But when, Madam, we come to the
question of the Government remodell-
ing its policies to suit the needs of
the situation on the basis of past
experiences and also on the basis of
taking stock of the present situation,
both in the matter of internal policies
as well as in the matter of external
affairs the President’s Address has
deplorable failed. Now, it should
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still be fresh in the minds of the
Members of this House, the treachar-
ous role played by the British when
we were confronted with Pakistani
aggression—1 do not mean to go
into details. At that time voice was
raised from every corner of this
House that we should end our rela-
tions with the Commonwealth. 8o I
thought thaf, in the President’s
Address, there would be some indica-
tion that the Government is deciding
to take that step. But, unfortunately,
there 15 absolutely no mention about
it Now when that question was dis-
cussed here, it was made out by some
Memberg that in the Commonwealth
all these Atrican nations were there,
and that after all UK. was only one
among the nations. But let us see
what the present position is. Most of
the African nations, who love their
freedom, have since broken away
frum the Commonwealth, have broken
even diplomatic  relations with
Britain, So here was an opportunity
where, by breaking your ties with
the Commonwealth and trying tn
forge a better unity with the newly
independent African nations, your
position in the internmational field as
well as the cause of the African
people would have been very much
strengthened. Unfortunately, except-
ing your stand on Rhodasia, I do not
find a new approach to the entire
question of the African nations, in
the President’s Address,

Now I may draw your attention to
another important fact. It hag been
stated here that even though we have
left the door open for a peaceful
settlement with the Chinese, the
response from thz other side has not
been very favourable, Now, with
the connivance of the West German
Government, American planes are
being sold to the Chinese for defence
purposes, the same type of planes
which are now used in Vietnam to
bomb the Vietnamese people; these
planes are bheing sold through West
Germany to the Chinese. This, of
course, is an unfriendly action on the
part of the West Germany. At the
time when Indo-Pakistani war was
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there you know what was the attitude
taken by the West Germans, They
were not on our side. But still,
afraid to irritate the West Germans,
you are refuse to give recognition to
the German Democratic Republic
Now, during our conflicts with both
China and Pakistan, East German
stood solidly with us. I need not make
mention about the trade relations
that cxist and that are growing with
the East Germans. Simply because
you do not want to irritate or offend
West Germans, you are not recognis-
ing East Germany. I think Govern-
ment should change this attitude and
take steps immediately to recognise
that country.

Now coming to South-East Asia, the
people in many of the States there
are like the people caught between
tha devil and the deep sea. 1In the
name of coataining communism,
America 1s trampling the freedom of
all those small States. They are
reducing those small States to virtual
colonies of the Americans., And you
know what is happening in South
Victnam, a small State with a popu-
lation Jess than that of our State,

Kerala. They have been putting up
a very  herowic fight against the
Americans to defend their freedom.
On tha other side, there are the

disastrous and disruptive policies ot
the Chinese and they are weakening
the national liberation movements in
those countries. That is why 1 said
that thesz nations are like those
placed between the devil and ‘he
deep sea. And here India, wbich has
experienced the agonies of colonial-
ism for centuries, is expected to go
to the aid of these nations, If we fake
an anti-imperialistic stand, if they
stand for the national aspirations of
th2 people of these countries, there is
a very big opportunity for building
a better solid relationship with these
nations. Unforunately, 1 do not find
any mention of such an approach n
the President’s Address.

Now coming to the internal prob-
lems, well, we are on the eve of the
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Fourth General Elections. We pride
Jurselves as the biggest democratic
nation 1in the world, We 3also pride in
individual liberties, which have been
assured to the citizens of this country
under the Constitution. But, Madam,
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from 1962, you know, our iunda-
mental rights have been suspended.
One could wunderstand, when the

Chinese attackeq us, the Government
assuming emergency powers. But,
long, long ago, open conflict between
the two countries ceased. The recent
Pakistani aggression has also come
to an end. And still, even in this
situation, even when we are faced
with a General Election, instead of
paving the way for a free and fair
election by scrapping this emergency,
the Chief Minister of this country
and the Home Minister at the Centre,
cooly sit down and decide, “that the
emergency must continue.”

Well, one paper, ‘“The Statesman”

has commented opn this. It says.
“To expect the Chief Mmmsters
and the Union Home Minister

voluntarily to give up the arb:trary,
unquestioned and unquestionable
authority that they yield under
the Emergency would be like
expecting a conclave of Cardinals
to make a collective declaration of
atheism or a convention of tycoons
to renounce the profit motive.”

Now, during this periog the Supreme
Court Chief Justice, the Bombay
High Court, the Punjab High Court,
the Allahabad High Court, almost all
the‘Hig‘h Courts of this country, have
come out condemning these Emer-
goeney provisions, All the (eading
jurists and all the leading journalists,
all the leaders of political opinion,
even professors, all have come ocut
with this one demand of scraping the
emergency.

SHRI M. RUTHNASWAMY
(Madras): Why even professors?

SHRI LOKANATH MISRA: You can
say even the ex-Law Minister has
said it
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SHRI M. N. GOVINDAN NAIR:
Yes, I wonder why while he was the
Law Minister he did not give his
colleagues this sound advice.

SHRI LOKANATH MISRA: To
whom are you saying all this? There
is only a Deputy Minister of Railways
and there is a Deputy Minister of
Metals.

SHRI M. GOVINDA REDDY
(Mysore): Does not matter. The rail-
ways run and they carry things.

SHRI LOKANATH MISRA:
Madam, what has happened to your
ruling?

SHRI M. N. GOVINDAN NAIR: I
think evepn though only the Deputy
Minister of Metals is here, I have to
say this,

SHRI BHUPESH GUPTA: Has a
plane been sent somewhere to bring
the others?

AN HON. MEMBER: They are
taking notes, those present here.

THE DEPUTY CHAIRMAN: Be a
little patient They will arrive.

SHRI M. N. GOVINDAN NAIR: 1
do not want to read all these judge-
ments and statements, I am, with
your permission, placing this docu-
ment on the Table of the House.

THE DEPUTY CHAIRMAN: What
is that document?

SHRI M. N. GOVINDAN NAIR: It

is named “Restore Citizens’ Funda-
mental Rights.” They are all quota-
tions,

THE DEPUTY CHAIRMAN: It
cannot be laid on the Table.

SHRI M, N. GOVINDAN NAIR: I
read the quotation from “The Stiates-
man.”

SHRI BHUPESH GUPTA: You read
other portions also.
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SHRI M. N. GOVINDAN NAIR: I
read a ‘portion.

SHRI BHUPESH GUPTA: I demand
that it be laid on the Table,

SHRI M. N. GOVINDAN NAIR:
Shall I read the statement of the
Chief Justice of the Supreme Court?

SHRI M. RUTHNASWAMY:; We
all know that.

SHRI M. N. GOVINDAN NAIR: You

know it. Because you want me to
be brief Madam I am not reading
other portions. I have mentioned.

All the names, 1 think, since I have
already read from it, I can 3lace it
on the Table of the House.

SHRI BHUPESH GUPTA:
there is no harm.

Yes,

SHRI M. N. GOVINDAN NAIR:
You are permitting?

THE DEPUTY CHAIRMAN: No,

SHRI M. N. GOVINDAN NAIR:
Even without placing it on the Table,
the contents are known to all. Even
the man in the street knows wshat
al] these people have said about the
emergency.

SHRI LOKANATH MISRA: Except
the Cabinet.

AN HON. MEMBER:
know,

They ulso

SHRI M. N. GOVINDAN NAIR: No,
they are immune to all this public
criticism. Otherwise there would have
been some mention about it in the
President’s Address and they would

have said since We are facing the
General Elections, we are going to

restore the Fundamental Rights that
had been suspended. But, unfortu-
nately, it has found no mention 1n the
President’s Address.

SHRI BHUPESH GUPTA:
belong to a rare specimen.

They
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SHRI M. N. GOVINDAN NAIR: It
is not only that fundamental rights
are denied. Do they keep at least the
norms of democratic functioning? I
come from the State of Kerala. There
the democratic set-up is suspended
until the Congress is assured thai it
would get the majority. That is our
fate.

AN HON. MEMBER: Why don’t you
return the Congress?

SHRI M. N. GOVINDAN NAIR:
There you have sent a Governor. You
know the convention that the Speaker
of an Assembly, even though he may
belong to a party, had to sever his
connection with the party before as-
suming his office as Speaker. But
our Governor, Mr, Jain, was 3 mem-
ber of the All-India Congress Com-
mittee while he was holding his office
as Governor,

PROF. M. B. LAL: Is that a fact,
Madam?

SHRI LOKANATH MISRA: How
can Madam know?

PROF. M. B. LAL: I am asking the
Minister through Madam Deputy
Chairman.

SHRI M. N. GOVINDAN IAIR:
Let there be a clarification. He ques-
tions whether he was a -nember of
the A.LC.C. Not only that, While he
was QGovernor he comes here to
Delhi and he suddenly decides to
canvass for the Prime Minister’s
election.

SHRI LOKANATH MISRA:
not for sunlight soap?

SHRI M. N. GOVINDAN NAIR:
He came to canvass for the election of
the Prime Minister. He should not
have done it while holding his post
as Governor, but he has done it.

SHRI R. S. KHANDEKAR (Ma-
dhya Pradesh): He resigned.

SHR] M. N. GOVINDAN NAIR:
Yes, and that is another part. On
the 17th he resigns and on the 21st his
resignation is accepted.

(At this stage Dr. Ram Subhag

Singh entered the House)

And
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SHRI BHUPESH GUPTA: This is
how your direction has been respond-
ed to, Madam.

SHRI M. N. GOVINDAN NAIR:
Still till the 6th of next month, the
President could not find another man
to replace him. And the tragedy of it
is this. President’s Rule itself is a
caretaker Government. And after his
resignation is accepted the Governor
is asked when he is responsible to
none to be caretaker to an already
caretaker Government. He is asked
to go and shoulder the responsibility
of a government at a most critical
period.

AN HON. MEMBER: After he had
finished canvassing.

SHRI M. N. GOVINDAN NAIR: I
do not think that now he is anybody
in the Central Ministry or in the Gov-
ernment and so I do not want to go
into what all things he did there
during his last days. When a man
is not responsible to anybody or any-
thing, if he is asked to shoulder the
responsibility for a State, especially
at such a critical time, then naturally
he will be have like a mad man and
that is exactly what he has done.

So it is not a question of denying
the Fundamental Rights only. It is &
question of even denying the forms
and the norms of democratic function-
ing. Well, the Congress has a brute
majority and so they think they can
do anything they like.

I come now to another important
question, namely the question of food.

SHRIMATI C. AMMANNA RAJA
(Andhra Pradesh): You fasted for
nine days.

SHRI AKBAR ALI KHAN: We are
very happy he is back again.

SHRI M. GOVINDA REDDY: He
does not look it.

SHRI M. N. GOVINDAN NAIR:
When you have reduced our State to
a position where the entire popula-
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tion has compulsorily to fast, wha:
does it matter if I fast for a few days?
After these eighteen years of your
administration do you have a national
food policy? Any man with an iota
of shame in him would have resigned
his post and gone. But Mr. Subra-
maniam, our Food Minister will never
do it. He will never admit failure.

(At this stage Shri Jagannath Ruo
entered the House)

SHR] BHUPESH GUPTA: How
many Ministers of State make one
Cabinet Minister?

AN HON. MEMBER: It is improv-
ing. Within a few minutes I expect
some Cabinet Minister also will be
here.

SHRI LOKANATH MISRA: Com-
ing in steps.

SHRI M. N. GOVINDAN NAIR:
Coming to the question of the food
policy pursued by this Government,
we are very much surprised to hear
advice pouring in from various cor-
ners that we people in the south
should change our food habits. That
is to say, instead of sticking to this
rice and clamouring for rice, why
don’t you take to wheat? An im-
pression is thus created by this kind
of a propaganda that we have an
abundance of wheat in the coultry
and that what the country is in actual
shortage is only rice. Now I ask the
Food Minister as to what the real
position is.  According to his own sta-
tistics the country is deficit in wheat
by 36 per cent of its domestic produc-
tion; while as far as rice is concerned,
taking the figures for the last ‘hree
years the country is deficit by only
13 per cent. Unless you consider
America as part of your State, from
where wheat flows into this country,
how ean you ask anybody to change
the food habits when you are more
deficit in wheat than in rice? Then,
why is it you want to improve
wheat on us? It is because wheat is
the only thing which is under the
control of the Central Food Minister.
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He has not pursued a policy by which
the rice that is produced in this count-
1y is procured by the Centre and dis-
tributed equitably. Nor has he the
guts to do it. That is the problem.
Yesterday, during the Question Hour,
he was not answering but evading
questions. Do you know what is the
position in. Andhra? I challenge him
to come with me with money in his
pocket. On the basis of the price fix~
ed by the Government, lakhs and
lakhs of tons of rice can be purchased
from Andhra from the peasants direct.
The problem there is that the Andhra
peasants are faced with the problem
of disposing of his stock. In Krishna,
East Godavari, West Godavari and 1n
Guntur the peasants are facea with
the problem of finding out ways of
disposing of their stock. Has the
Government any machinery? You
asked the Food Corporation not to
step into the surplus districts and you
asked the millowners who are Yyour
political supporters to procure. Did
they have sufficient resources? If we
are to purchase the marketable sur-
prlus in Andhra, we need at least five
hundred crores of rupees. The mil-
towners do pot have this amount. The
Government had its own oxnfanisation
but you did not allow it to purchasz
from these areas for political consi-
derations the people in Andhra are
facing the problem of disposing of
their rice while people in Kerala are
starving.

The situation in Madras is also not
very different because Madras and
Andhra were the traditional sources
of supply to Kerala. Here is an hon.
Member from  Madras. Tanjore is
considered to be a granary. But the
Tanjore rice is produced for our con-
rumption. Madras does not relish
Tanjore rice; they want rice from
Nellore and they are getting it. In
Madras, in some places you can get
rice at a cheaper rate than Lhe cne
fixed by the Government. Why is
tlis happening and how did it hap-
pen? Unless you go into this ques-
tion, unless you evolve a national
policy, mere talk will not sonlve the
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problem. In November, 1964 you
should be remembering that cven

while the southern zone existed there
was an acute shortage in Kerala. That
was the first warning which the
Centre should have taken note of
The southern zone was there and le-
gally movement was not prohibited
but both the Madras and the Andhra
Governments, informally resiricted
the movement of rice and there was
acute shortage in our State. That
should have been taken as a hint and
the Centre should have advised the
State Chief Ministers to behave diffe-
rently, On the other hand, what did
they do? They yielded to the pres-
sure of the State Chief Ministers of
the surplus States; they abolished the
southern zone ang single State zones
were introduced. Do you know what
the members of the Price Commis-
sion said when this question was dis-
cussed? Of the three members of the
Commission, one, Dr. Raj Krishna,
said that the nation must not be cut
up into fourteen or more sovereign

nations in the field of food. He
has argued out his case in his
dissenting note. I am no{ going

into all this as that would talr> more
time. He said that this wou'd Le
d;sastrous and that this should not be
done, but the majority rejecteg this.
They said that the single State zone
was not meant to impose any restric-
tion on movement of rice from one
part of the country to the other but
was only meant as a restriction on the
movement of rice by private traders
go that the Government may be better
placed, they may have better opportu-
nities to purchase and move rice from
one part of the State to another. They
also have warned that this involves
the acceptance of the principle of
national sharing by the surplus. If
restriction on inter-State movement
of foodgrains means simply sharing
of the surplus left-over after the re-
quirements of the people of the sur-
plus area are met, then the ecoromic
and social justification of such restric-
tion breaks down. The single State
zone was introduced but did the Gov-
ernment take any steps to prevent
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falling into the hands of the Chiet
Minister of the surplus States. No.
On the other hand, what did happen?
They made single State zones and aske
ed the State Governments to procure,
Even when the Food Corporation com-
plained that it was not permitted to
purchase from the surplus districts
the Centre did not intervene to help
them. The Union Food Minister ad-
mitted that yesterday and the whole
thing fell into the hands of the Chief
Ministers.

THE DEPUTY CHAIRMAN: Mr.
Nair, you have takep, nearly half an
hour., Your Party has forty-five
minutes and I am sure Mr, Bhupesh
Gupta would take some time.

SHRI BHUPESH GUPTA: Let him
speak.

SHR] LOKANATH MISRA: He
will take away the entire time and
Mr. Bhupesh Gupta will squeeze in.

SHRI M. N. GOVINDAN NAIR: The
State zones were carved out, the Chief
Ministers were made responsible for
procuring, and the Food Corporation
was kept out of the picture and the
result was that the people of deficit
States were left at the mercy of the
Chief Ministers of the surplus States.
This is the real position. It is not
only we the people of Kerala who are
suffering. What about the people of
Bengal? The traditional market for
Bengal consists of Bihar and Orissa,
The people of Orissa get seventeen
ounces and what is it that the people

of Bengal get? People should be
ashamed to call themselves Central
Ministers. If they can not intervene

States, I draw
another aspect.
this food crisis

to protect the deficit
your attention to
When there was

in Kerala and an agitation was
going on, what did the Cabinet
do? We did not hear of any meeting

of the Cabinet. We read about the
meeting of the Chief Ministers. They
decided to raise the ration by another
ounce. The Chief Ministers’ Confe~
rence is gradually assuming the posi-
tion of a super-Cabinet. ~When it
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comes to a question of fundamental
rights of the people, it is not the
Cabinet that takes the decision; it is
the Home Minister and the Chief
Ministers. When it comes to a ques-
tion of food, it is the Chief Ministers
and the Food Minister. Then, why
have we this Cabinet, and this Parlia-
mert? Even in the making of the
Prime Minister

SHRI M. RUTHNASWAMY, K They
appoint the Prime Minister,

SHRI LOKANATH MISRA: Regio-
nal commanders becoming Nawabs

themselves.

SHRI M. N. GOVINDAN NAIR:
That is the tragedy of the situation.
Where are you drifting to? Think
about it seriously. Do you want this
country to be kept as one or, like the
traditional empires of the old, like
Ashoka and others, you want one
chakravarti at Delhi and Rajas and
Maharajas in the name of Chief
Ministers in the States? Is that what
you want? If that is not what you
want, you have to evolve a proper
national policy on food. You should
not allow this so-called Food Minister
to tackle this problem in the cavalier
manner in which he is doing. I would
like to draw the attention of the
House to another matter. It is very
interesting and I think the House
should know it. Yesterday, in the
name of Shri Niren Ghosh, there was
a question on the food situation in
Kerala. The question was whether
there has recently been a cut in food
ration 1n Kerala; if so, the previous
quantum of ration and the existing
quantum; what steps Government
have taken or are due to take to alle-
viate the food situation there; and
whether there has been any satya-
graha in this connection. This was a
question for a written answer put by
a Member of this House and do you
know the answer? The whole world
knows that the ration was cut in
Kerala; the whole world knows that
all types of agitation were there but
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there is one Ministry which does not
know that such a thing has taken
place and that is the Ministry of Food.
This is the answer it has given. To
the question whether there was any
cut in ration in Kerala, the answer is
‘no’. Are they not ashamed of sitting
there as Ministers? And with regard
to the question whether there was agi-
tation etc., the answer is ‘Do not rise’.
When, according to them the rice
ration was not cut, how can there be
any agitation? What has happened
to you? In which world are you
living? Do you mean, to say that by
any kind of irresponsible answers you
can silence the Opposition or dupe the
public?

And this is not a stray instance.
Here is another example. Everybody
knows in Kerala that levy is imposed
on lands above one acre. And do you
know what has been, the written ans-
wer by the Ministry of Food and Agri-

culture in this connection? They
have said: “Levy is charged only
above two acres.” Thig is the written
answer.

Now, how are you treating Parlia-
ment? This answer was given in
Lok Sabha and the other one was
given here in Rajya Sabha. They
seem not to bother about Parliament,
There is the Conference of the Chief
Ministers to decide things. Now
about the Conference of the Chief
Ministers. We know in Orissa Mr.
Biju Patnaik is not the Chief Minister
but in the photograph published, of
the Chief Ministers’ Conference, I fird
him. What is this?

SHRI AKBAR ALI KHAN: We can
have the photographs of Mr. Nair
also.

SHRI M. N. GOVINDAN NAIR:
What is all this? You have no norms,
no form, nothing. You just behave as
you like? Then scrap this Constitu-
tion and say that you are all powerful
and that you are going to rule over
the country as you like. That would
be much better,
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Now, Madam, we have in our Presi-
dent as the Head of the State one of
the leading educationists of our count-
vy. His international reputation is
well known. So also we have in our
Vice-President another educationist,
another eminent educationist. Well,
people like me joined the national
movement when we were students.
Even during the British days, the
police dared not enter the campus of
the universities. The students were
safe inside the college compound but
now what is happening? It is not
only in Kerala but this morning the
sad story of what happened in Bana-
ras has been narrated.

SHRI D. P, KARMARKAR (My-
sore): On a point of order, Madam,
if he shouts a little less we shall be
able to understard it better.

SHRI M. N. GOVINDAN NAIR: I
can try to speak in a lower tone but
the other thing I cannot altempt to
do.

SHRI LOKANATH MISRA: He is
trying to reach the Cabinet Ministers;
you see, they are not here.

SHRI M. N. GOVINDAN NAIR:
The other day we read in the papers
that the police entered the campus of
the Lucknow University and about a
hundred students were beaten up.

SHRI LOKANATH MISRA: That is
probably because none of these Minis-
ters ever got into a University.

SHRI M. N. GOVINDAN NAIR: In
Kerala what has happened during this
struggle is most deplorable. Some-
body asked why I fasted. I fasted
because children and students were
beaten brutally and 1 wanted a pub-
lic enquiry. Students were in their
class rooms ang against the objections
raised by the college authorities the
police entered the college premises,
went up to the class rooms and beat
them up. There were a number of
students whose heads were broken.
Ang it did not happen only in ore
college. In another place in a poly-

[ 22 FEB.

|

on President’s Address

1966 1 94 4

technic the students were in the din-
ing hall. They were taking their food
and some were resting. The police
entered the premises ang beat up the
students so much so that one mother
in her agony wrote to the Prime Minis-
ter saying that unless some enquiry
was conducted and the guilty people
punished, she was going to commit
self~-immolation. In another school—
it was not even y college—there was
a previous grudge against the students
on the part of the police of that locali-
ty. It was at Tripoonithura. A few
months ago, there a girl student was
found dead in a pond under suspicious

conditions. There were rumours in
the town that this was a case of
murder. So the students took up the

issu2. The police resisted to have,
any post mortem. They imposed sec-
tion 144 and the children were even

beaten up. But still the children
presisted in their demand for post
mmortem. Finally the Government

had to agree to conduct the post
mortem and it was proved that it was
a case of murder. A number of peo-
ple were then arrested. The police
could not forgive the students for this.
The food agitation was used as
a cover by the police to wreak
their vengeance on the poor stu-
dents of this school. The Head-
mistress refused permission for
the police to enter the school premises.
But the same day they entered the
school four times and beat up the stu-
dents and three or four lady teachers
swooned at this sight. This is what is
happening I want to know from the
Government whether the sanctity of
the educational institutiong be agsured
or not? Will gur children be safe at
least within the college and school
precinets? If you cannot do even
that. then I do not know what is go-
ing to happen to this country.

Other countries, even in times of
war and in times of shortage of food,
take special care of the younger gene-
ration. Even during the second world
war when people had to starve in
European countries, they were careful
to see that the food ration of the
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children was not reduced. Milk for
the children was not reduced. That is
how they looked upon children be-
cause they are the guarantee for the
future. How are you dealing with
them? Are you allowing them fto
grow up as self-respecting citizens?
If any policeman can get into any col-
lege and break the head of any stu-
dent, what is the security for him in
this country? At least can you not
have some way by which this is pre-
vented?

In Banarss, police officer wanted the
registrar to hang over charge of the
university to him. If this is the policy
which you are going to pursue, why
do you make Governors the Chancel-
lors by convention? Ask the I.G. and
police of each State to be the Chan-
cellor, then discipline will be main-
taine@ by the police in universities.
If the children are to be chastised by
the police, if that is the way you want
the younger generation to grow up in
this country, better close down these
institutions. So, 1 expect from this
Governmerit a categorical statement
that the sanctity of every educational
institution will be maintained, that no
police will ever be permitted to enter
the campuses of the universities or the
compourds of schools. So, also I
would request the Government at least
to change the food policy, if not the
Food Minister, so that a national
policy on food is followed by which
the food produced in this country
would be equitably distributed to all
the people. So, also, I would request
the Government to take steps to
immediately withdraw the emergency
powers and restore the fundamental
rights of the people of this country.

Thank you, Madam.

SHRI D. L. SEN GUPTA: Madam,
1 fully share the sentiments of my
¥riend, Mr. Govindan, Nair, which
were eloquently expressed this even-
ing. While moving any amendmeznt I
would only tell this House that if
India is proud of anj3thing, she 1is
proud of her democracy. She is the
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biggest democracy in the world, We
are a poor people. Economically we
are crushed. There gre charges of
corruption against Ministers, mem-
bers of the ruling Party, throughout
the couniry and nobody is checking it.
We have no help. We have no vision.
But still we proudly profess that we
are a big democracy. That democracy
is cracking and that is my warning.

[THE VicE-CHAIRMAN (SHRI AKBAR ALI
KuAN) in the Chair.]

The tests of a democracy are three:
firstly, the rule of law, secondly, res-
pect for the Opposition; and, thirdly,
conformity with and guarantee of
Fundamental Rights. So far as rule
of law is concerned, we have, this
morning, got a learned speech by no
less a person than Mr. Justice Vivian
Bose, formerly one of the Judges of the
Supreme Court of India and to whom
the Government of India entrusted
the job of enquiring into the Dalmia-
Jain affairs. In his speech in, Nagpur,
he observed that law is there, but law
is not implemented. If in Great Bri-
tain the Chief Justice or a Judge of the
highest court of the land commits an
offence, he may be fined by a District
Magistrate and there are instances of
that. In our country if a Minister
runs over a boy, that Minister’s case
is hushed up because a Minister is
immune from offence. If that is the
state of things, then here there is ro
rule of law. Here two sets of law
govern, one set of Jaw for the Minis-
ters and the powers that be and an-
other set of law for the common man.
He has also observed that here justice
can be purchased. Those who have
money can purchase judgment in their
favour. For the poor people there is
Nothing could be more
dangerous than this.

So far as respect for the Opposition
is concerned, it is also a criterion in
democracy. I can tell this House that
the present Ministers have no respect
for the Opposition parties

SHRI LOKANATH MISRA: Not
even for the Chair.
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SHRI D. L. SEN GUPTA: Not even
for the Chair, but the Chair will take
care of itself.

SHR! LOKANATH MISRA: We
should take care of it.

SHRI D. L. SEN GUPTA: Let us
see what happened. On the 16th,
whereas in West Bengal people were
being chased like anything, tortured
like anything—they were all teen-
agers purely, demanding rice from the
shops, where there was no rice at all—
and for demanding rice from the
SDO, Basirhat, who said that he was
helpless, the police had to open fire,
on that day here in this House Mr.
Subramaniam showed his extreme dis-
courtesy to the political parties. He
shamelessly observed that the profes-
sional agitators had become unem-
ployed in Calcutta. That was not to
the point either this way or that way.
He considers the political parties as
professional agitators. That is some-
thing foreign to democratic sense. He
is devoid of that democratic sense. So,
he could use that language. So far
as democracy in. other countries is
concerned, no Minister on the floor of
Parliament will use that language. I
am constrained to observe that they
do not know the state of things in the
country. There is a saying that when
Rome was burning, Nero was fiddling.
Similarly, Shri Subramaniam was
fiddling here. Similarly, all the Mi-
nisters go on fiddling when the count-
ry is burning. They do not take stock
of the situation. They do not know
the situation.

Now, so far as constitutional pro-
priety and Fundamental Rights are
concerned, another guarantee in a
democracy, another test of a democra-
¢y, no less a person than Shri M. C.
Setalvad, who till the other day was
the Attorney-General of India, the
most respected jurist in India—he is not
a leftist, he is not a professional agita-
tor, he has not become unemployed—
has said this. His observation is that
the present DIR amounts to constitu-
tional Fascism. So, this is a country
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where the topmost jurist also says
that the DIR amounts to constitutional
Fascism. You usurp the power under
the cloak of emergency. The Minis-
ters of State or Deputy Ministers be-
have ip, a manner befitting an emer-
gency. Everybody is in a funny
mood. They do not mind what hap-
pens in this country. Only for the
purpose of keeping the DIR alive,
the state of emergency is being kept
running.

1 can speak with authority, let the
Minister deny it, that in the last Chief
Minjsters’ Conference the Govern-
ment of India told the Chief Minis-
ters not to apply the DIR in any case
other than that of national emer-
gency, other than, where national se-
curity is endangered. But in our
State of West Bengal, for food agita-
tion only, more than 450 men have
been arrested under the DIR. That
is the news which I have just now
read in the Library from yesterday’s
papers. More than 450 men have
been arrested under the DIR only for
demanding food. Is this our demo-
cracy? There is no fundamental
right, and people are indiscriminately
put uprder arrest. We are the people
who supported the DIR; we are the
people who supported the emergency
when the Chinese attacked us, because
we thought that our national security
was in danger, because we thought
that as patriotic Indians we should
help the Government in every possi-
ble way. But when they misuse the
DIR, when they misuse that emer-
gency, when they abuse the authority
given to them, we say that the emer-
gency must go. So in 1962, in the
month of October, when in the West
Bengal Assembly this question came
up, we gave all our support and said
that there should be confiscation of
everybody’s property, if need be.
But today we say from the floor of
Parliament that it should be with-
drawn without a day’s delay, because
that is the demand of our democracy,
that is the demand of the people in
this country. Let there be a ballot
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on this, let the people’s verdict be
taken I am sure even the Congress
will be divided on this 1ssue. Even
the Congress will not support en
masse that the DIR should continue.
So far as the emergency 1s concerned,
we know that the Chinese threat is
thete But 1t has become almost a
settled fact now that because of the
impact of world opinion, China will
not dare attack India agair, If China
had any mind to attack India or cap-
ture further territory from us, they
would not have withdrawn If you
believe honestly that China 1s going
{o invade India or commut further
aggression then you should prepare
the atom bomb immediately because
that 1s the effective weapon to face
the Chinese aggression China 1s al-
1eady 1n possession of atomic wea-
pons How can you fight Chira with-
out atomic weapons? No respectable
Indian will  expect that you should
depend on America or Great Britain
ot France or Russia to assist you at
the time of war Believe in war 1f
you do or withdraw the emergency
There 15 no justification f{o maintamn
double standards

So far as your foreign policy 1s
concerned, 1t 15 a dublous foreign
policy If you believe in peace and
peace with Pakistan, you can very
well take the help of even Russia or
any other foieign power to start nego-
tiations with China I know that so
far as China 1s concerned, it betrayed
us in  the past This Panchsheel,
which Shri Jawaharlal Nehru intro-
duced, they have betrayed that But
that betrayal we had also from Pakis-
tan In August when Pakistan sent
infiltrators over the sacred soil of
Kashmir, what was 1t? Was it not
betrayal? So long as we are weak,
betrayal we must face If we are
strong, there will be no betrayal.
Your policy 1s dubious For so long
14,000 square miles of Indian territory
are 1n, the possession of China, and
you are not taking any step to vacate
that aggression Is that not a national
msult? How long have we got to
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bear with 11? After 25 or 30 years
the position of India vis-a-vis China
will be the same as 1t 1s vis-a-vis
Pakistan with regard to Xashmar.
Even yesterday or the day Dbefore
Shrimati Indira Gandhi, the Prime
Minister of India  clearly said that
once we gave the offer ot division of
Kashmu So  when you say that
Kashmn 15 an integral part of India
and 1n the same breath you say you
gave this offer of division, 1s it not
dublous? Where 13 your stand? If
it was Indian territory, what right
Shrumati Indira Gandhi or her father
had to divide Kashmir and give a part
of 1t to Pakistan®

SHR] ARJUN ARORA (Uttar Pra-
desh) He 1s misrepresenting The
Prime Minister never said that she
made the offer

SHRI D L SEN GUPTA What I
sav 1§

SHRI ARJUN ARORA On g point
of mformation She never said that
She only said that an offer was some-
time back made by somebody and it
1s dead

SHRI D L. SEN GUPTA: Her
father gave that offer That 1s what
I saad When 1t was given, 1t was
given by her father It 1s not her
father’s property that he could give
his offer It was Indian property.
That 15 what I say If you could do
that business with Pakistan, why not
do the same with China and settle”
The question 1s this Where do you
stand? 1 am very glad so far as the
Tashkent agreement 1s concerned be-
cause 1t creates a climate of peace.

We want to live as brothers with
Pakistan But my view i1s that
understanding or settlement with

China 1s much more important than
settlement with Pakistan because 1
am not afraid of Pakistani attack. I
can fight Pakistan But I am defini-
tely afraid of the Chinese attack, a
much bigger attack If you want to
fight, I am with you But if you can-
not fight, and I know you cannot fight,
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you must settle. You must face facts.
That is the need of the hour. There
cannot be any duplicity in business.
You cannot keep the emergency alive
for all time to come.

Only one more minute and I am
finishing. So far ag the question of
food is concerned, I am sorry I have
no time, Lut I shall only expect the
Treasury Benches not to play foul
with food. So far as the food situa-
tion is concerned, you must remember
that the zonal business cannot be al-
lowed to continue. So long as the
zonal business remains, the scarcity
cannot be wiped out. West Bengal
is contributing to the treasury funds,
to the Indian exchequer, possibly the

GMGIPND—RS—29 RS—17-8-66—570.

[ 22 FEB. 1966 ]

on President’s Address 952

largest amount by way of foreign ex-
change through the export of tea, jute
and all that. But there is West
Bengal starving, starving and starv-
Mg and you must not play foul with
West Bengal. Rice must flow and
flow immediately; otherwise, there
may be conflagration and the whole
of India may be burnt.

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): The House
stands adjourned till 11-00 a.m. te-
morrow.

The House then adjourned
at ten minutes past five of the
clock till eleven of the clock
on Wednesday, the 23rd Feb-
ruary, 1966.



